
IN THE CENTRAL ADMINISTRATIVE TRIAU'$AL 
AHMEDABAD BENCH 	 ( ' 

O.A. No. 	 452 	OF 1990. 

DATE OF DECTSION 20th March, 1992, 

Shri ohanou1.i hota1a1 Bhoj & or.petjtjoner 

a 	Mr.Y.V.Shah 	 Advocate for the Petitioner(s) 

Versus 

Union of India and Ors. 	 Respondent 

Mr. tL5. hevd.e 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. R..Bhatt 	: Jtñicial Member 

The Hon'ble Mr. 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? - 

Whether their Lordships wish to see the fair copy of the Judgement ? 's 

Whether it needs to be circulated to other Benches of the Tribunal? 
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t. Shri Chandulal Chotalal Bhoi, 
2. Shri Vinaykumar Chandulal Bhoi. 

 

C/o.Jitendra K.Ved, 
Railway Lolony, 
G.L.Yard, .406/B, 
Nr.Railway Hospital, 
Godhra (panchinahal)-389 001. 

Advocate ; Mr.Y.V.Shah 

Versus 

Union of India Representeted, 
By the Central Manager, 
Western Railway, 
Churchgate, 
Bombay - 1. 

Divisional Railway Manager, 
Western Railway, 
Pratapnagar, 
Vadodara - 390 004. 

 

.Applicants. 

.Respondents. 

Advocate : Mr.N.S.Shevde ) 

o R A L J U DG ME N T 
O.A. NO. 452 OF 1990. 

Dated : 20.03.1992. 

Per : Hon'ble Mr.R.9.Bhatt 	: Judicial Member 

This application is f±led by the applicants NO.1, 

and 2, who are the father ana son, seeking the relief 

that the applicant No.2, appointed to service in Western 

Railway according to eligible catagory in terms of the 

Divisional Railway Manager's letter dated 23rd June, 1988, 

producea at Annexure-A/1. The applicant No.1, expired 

during the pendency of this proceeding. The applicant 

No.2, therefore, now keeks the appointment on compassionate 

ground. It is alleged by the applicant no.2, that the 

representations were made vide Annexure-A/3, dated 17th 

August,1989,and Anriexure-A/4, dated 1st March,1990, but 

the representations have not been disposed of. 
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2. 	 Learned advocate r.N.S.Shevde, for the respon 

dents, submits that the representations at Annexure-A/3, 
to 

and A/4, ref erred7y the applicants in their application 

have not been received by the respondents and are not 

available in their file. Mr.N.S.Shevde, also submitted 

that the competent authority namely Divisional Railway 

Manager, a Olificer who is delegated the powers to decide 
' the 

the representations will use his judicial discretionkuesti 

of appointment on compassionate ground. Mr.N.;.Shevde, 

submitted that this application filed Will be treated 

as representations by the applicant no.2. Hence the 

following order : 

"The Divisional Railway Manager or 

the Officer who is delegated the powers to 

decide the question of appointment on 

compassionate ground, to decide the case of 

the applicant no.2, to appoint on compassion. 

ate ground by using judicial discretion and 

p 
	 also considering his case sympathetically 

and to consider the averrnents made in this 

application and to give an opportunity to 

the applicant no.2, to produce any other 

documents if he so desires in support ot 

this case. The competent authority to decide 

this case of the applicant no.2, within 

four months from the receipt of the judgment 

of this Tribunal. The applicant no.2, if 
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teel) aggrieved by the ultimate order of 

the competent authority, he will be 

entitled to move the Tribunal according 

to law. No order as to costs. The 

application is disposed of. 

R.C.Bhatt 
Member (J) 

AlT 

p 



M.A.53/91 

O.A.
in 

452/90 

M.K.V.Sapat, learned counsel for the 
applicant. 

Mr. N.S. Shevde, learned counsel for 
the respondents. 

ORDER 

Permission to delete nae of 

t No.1 from title of the original 

ion allowed. Counsel to amend the 

application accordingly within seven 

this order. Respondents and applicant 

nge reply and rejoinder if any, forner 

rweeks from today and ltte rf emu 

The matter sh - u1d be listed for final 

thereafter. 

/ 

(M.M.Singh) 
Member 9~-dmn. Member 
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25-9-1992 	The Court was adiourned as a mark of respect 

to late on'ble Justice Shri S.M. Sjcrj1 forner. 
Chief Justice of India,. 

Call on 051- 1 0-9 2  

161  

:t) 	 (N.V.Krjshnan) 
r) 	 Vice Chairman 
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